| TEM NO. 19 COURT NO. 14 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 15698/2016
(Arising out of inpugned final judgnent and order dated 14/03/2016
in WP No. 9064/2016 passed by the H gh Court O Judicature at

Al | ahabad)

DR. VI BHAKUMARI Petitioner(s)
VERSUS

STATE OF UP & 2 ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT. and interimrelief
and office report)
Date : 18/ 07/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE SHI VA KI RTI SI NGH
HON&#39; BLE MRS. JUSTI CE R BANUMATHI
For Petitioner(s) M. Y.K Singh, Sr.Adv.
M. Chandra Shekhar, Adv.
Dr. Vinod Kumar Tewari, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng

ORDER

On behal f of t he petitioner it is submitted
t hat t he i mplication of t he orders passed by di fferent
Courts in t he first r ound of litigation is to adj ust t he
petitioner on any sui tabl e post in t he Educati on
Depart ment , u. P. But t he petitioner has not been adj ust ed
anywher e.
I ssue notice returnable in six weeks.

(Madhu Bal a) (Madhu Nar ul a)

Court Master Court Master



